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CENTRAL AQRINISTRAT IVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI3

00RoN00189/94

Now Delhi, this the 21st September,1994

Hon'ble Shri JoPo Sherme,Member(J)
Hon'ble Shri B.K. $ingh, Member ()

Shri HoFo Bhatias,

R/O House NOo:é‘o

LoIoG.,Double Storeyed Cuarters,

Pratap Nagar,

agra‘; 0ao00 Appucam

(By Shri A8, Dahiya,Advecate)

Ys o

i, Union of Indis
through the
Socretaty,
finiotry of Defence,
South Block,

Now Belhi=11,

2, Director Genersl,
EAE ,AG0's Branch,
Apmy Heedquartors,DHd,P.0,
New Delhi=11,

3, The commandant, . | n
509, Army Base Workshop,
Agra Cantt. : 000 Respondents

(By Shri MoKo Gupta, Advocete)

QRDER (ORA

Hon'blo Shri JoPo. Sherme fember(J)

The applicant was retired from the
sorvice by the order dated 1.12.93(Annexure A-2)
Yo0ofo 280,2.94, He uvas working és a Senior
Chargeman . Earlier to this'by the order dated
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26 .10593(Annexure A=) the request of the applicant

23

for reversion from the post of Senior Chargeman to
Haster Craftoman was rejscted, The applicant uas
pronotod as Senior Chargeman on 26,7.,88 and sinco
the roversion was permissible within 2 ysars of
procotion, he has sought for revarsion after
conpleting fiwe years of service in the grade of
Sonior E€hargenan,

2, The representation having been éojectad
ho prayed for cuashing of the aforesaid order
with a direction to the respondents to rotire

tho applicant at the age 09.60 yeags proscribed
for tho post of Master Graftsman,

30 The respondents contested thies epplicatian
by filing a Feply.
4, Heard both the:lsarned counsel of the
parties who gave stetement that the 0.A.be decidad
as per judéement of 0,4,626/90, A similar caso
cane before the Principal Bonch in 0.8,626/90
Shri Papkash Chand Vs, Union of India, That 0.f, vas
docidod by the order dated B,7,94 with the follouing
dizoctionss
%In the interest of justics and in

the 6onepactus of the facts and circumstancso

of the cass, we dispose of the cass in the

cannar that applicants shall be entitled to

all benefits stc. of the cass of LAL

CHAND & OTHERS VS, UNION OF 1N§I&(0A=4709/89)

docided by the Principal Bench on 30.3.90,
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i? the aforeseid judgement 18 upheld by
the Hon'ble Supreme Céurt and the SotoPo
filed by the Union of India against tho
juddement is dismiesed., In case the
$.LoPo 18 decided by any other modified
order then that given by the Tribunal,

" then. this case shall also be disposed of
in teras of that order uhich may bo
pagsed by the Hon'ble Supreme Court
in the aferoesid pending SLP filed by
the Union of India,”

5 The epplication is therefore alse
disposed of accordingly in terms of the abovo

directions uith no order as to COBtSo‘
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) ) G&'\/\/\/\V\AA-O ,
(B oo SINGH) ~ (3.P. SHARPA)
MEMBER(A) MEMBER(J)
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